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FORM A
{Under Regulation 6 of the Insalvency and Bankruptew Board of india
{Insotvency Resolution Precess for Corporate Persons ) Regulations, 2016)
FOR THE ATTENMTION OF THE CREDITORS OF SABITRI INDUSTRIES PVT. LTD.

1. [Mame of corporale debior SABITRI INDUSTRIES PAT LIMITED
2. | Date of Incorgarniion of corpormin Sabier QTR
4 Mmm;ﬂm?'dmdur which corporaie deblor 1 incorporated
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. |Corpatale [destity Mo. ! Lirebed Lisbiily idenlification Mo. of | 8303 R2008PT C011303
corporate deblor
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5. [Address of he regilered ofice and pracipsl omce I]ranﬂiﬂﬂlhl.ﬂ. WARD M0.12, KARANMA, ORISSA
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. [Bddress and a-mal of e iroanm resoleon promssional, a5 Sambig and Assncimes, Rokal Bazar Balidng
reqislered with the Boand 2nd fior, Nayapara, Sambalpur-TREO01.

sambhuandassoclmes@gmall.com
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10.[Acdress and e-mal to be used for comespondance with the| Sambhs and
interim resolution professional Kplicata Bazar Building
ind finor, Nayapara, Sambalpur-T68001
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& hiareby qiven Thal ®a Nalonal Compary Law TnGunal has oneeed (he COmMMencamant of & GHDEeEs
inscvency resclufion prooess of SABITRI INDUSTRIES PYT LIMITED on 03062022

The eredilore SABITR| INDUSTREIES PVT LIMITED ane hanekry called upan ia submil Beir daims wih peoal
om of bedore 23063022 Le. Z3nd day of June 2022 W3 T indarim reeclulion profagsionsd af the addess mentioned
againsd eniry Mo, 10,

The claime may be submitled intheir specific Forme B, C, D, Eand Finterme of Regulsiion 7, @, 0 and 94 of
The Ina:mm;ﬁlnu Bankreptcy  Board of Ind@ |Insclvercy Resoltion Process for Corporate Persons)
Requlalicns, i by B Oparalicnal Creditors [excapl Workmen asd Employees], Finaackd Crediiom,
Workmen of Emplopesa  and Authorized Repropestalives of Worksena snd Employess and olhar cradilons
reepaciively, & ihe L3 may ba

The fimancial credilons shall submit Seir claims with proof by elecronic means onle &l ofer crediions may sebmi
the claims with proof in person, by posi or by elecironic means.

Eubmission of false or misleading proofs of claim shall aliract panaltises.

Cade:; 10-06-2022 Name and Signature of Interim Resolution Professional: Sambhu Lal Agarsal
Place: Sambalpur Fl:tgrﬂ'ﬂ.tl-m Mo.: |IEBVIFA-D01/IP-POOCET204T- 1810288
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FORM A
[ PUBLIC ANNOUNCEMENT |
{Under Regulation & of the Insalvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Pergons) Regulations, 2018)
FOR THE ATTENTION OF THE CREDITORS OF SABITRI INDUSTRIES PVT. LTD.
SABITHI INDUSTRIES PVT LIMITED,
AR
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| Corperata Idantity Mo,  Limived Leakilty ldentlication Ne. of | D630200R20000TCOT1 308
corporate deblor

8. |Address of the regilered office and principal office (il anmy) GH‘H:'L WARD WNO1Z, HARANJIA, ORISSA

of corporate delbtor FEROET
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Executive Officer

Address and g-mall to be ussd for comespondence with tha | ambhu and Associales
interim resalfion prodesconal Kolkala Bacar Building
2nd Thoor, Meyapara, Sambalpwr-TE8001.
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Molica k= herety given Tad the National Company Law Tribunal has ordered the commencemant of a corporaie
irsnhwncy resolution process of SABITRI INDUSTRIES PYT LIMITED on 03MER022,

The crediinrs SABITRI INDUSTRIES PYT LIMITED am herehy calied upon to subemil their claims with prood
an or before 2306 20072 Le. Z3rd day of June 2022 o the inlerim resolution professional al the address mentioned
agansl enlry He. 10,

Tha claime may be submitled intheir apecilic Forma B, C, D, Eand Finlermsa of Regulalion 7,8, 8 and 94 of
The Insohvency and Baskmepicy Board of Indis (Fsolvency  Reeclution Process for Corporale  Pamsons)
Reguiations, 2016 by the Operaticsal  Credibors  (except Workman and Employess).  Financial Caedioms,
Werkmen or Emplayees  and Authorized Fepresentalives of Workmen and Employees and ofher creditars
respectively, as the case may be.

The finanzial credibers shall aubmil thedr clime with proal by sleclonic ssane onbe All olher credilors may submil
Ihe daims wilh in peraon, bﬁ' post or tl" lecinic means.

Sebmission of false or misleading proofs of claim shall atiract panalies,

Date: 10-08-2032 Wame and Signatame of Inlerim Resolution Professional Sambby Lal Agarsal

Plage; Bambalpur Regisiration Mo, [BEVPA-DD1AP-POO3ETI2017-18/10608

ubaneswar : Itishree - 9668817285, Cuttack : Gatikrushna - 9937069825,




